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R.P, 11/96 22
1/23.01.96 Hontble Mr. N.Sahu, Hembef()
. e ec oo ° ‘ . ’ .
Adjourned to 27. 02 1996- ‘l* I N N S
, ‘ . - | (N.Sahu)
SKI R | | Member (A)
2./ 27.2.96. " Hon'ble Mr. K.D. Saha, Member (A) ‘
Adjourned to 19.4.96.Rax . o
| SR Lt
/CBS/ : o C : ’ (K,oD Saha)
~ R Member (A)
3/19.4.96 None for the parties, - = . o
Time and again review p etltlons are ﬁ
being put up before the Bench. As the. Review "
petitions are only considered by circulation
it should not be listed before a Bench.| The
‘ registry should take note of this and ehsure _
‘that no further wrong placement of the R.A,
before the Bench s:hogzid be done. 'I'his WS tes
 Court's time, ' {\) l,( [;\/
) ' o : (. N.K, \%erma )
SKS ‘ Member (A)
S ) A
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4./ 29,1D.QQ. : As Shgy‘Hdn'ble Shri 4.K. Sinha,‘Mémbar (2) has
o "Jalready retired and Hon'ble Shri N. Sihu, Member (A)

is potimembar of this Bench, i.Beﬁch consiétino of

' Hon'ble Shri K.0.Saha Member (A) and Hon'b¥e Shri\

D. Purkayastha heﬁbef (J) be formed and the record

be éirQ?ldted to the Members in chamber in accordapte

with rules.

Jees/ | | (V.N. Mehrotra)

Vice~chairman
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R.P. No.11 of 1996 | ,

. The applicant, shri BraJ Nandean Prasad

'Slngh 'Ulkat', applied for review of the order datad

19.5.1995 passed oy the Division Bench of the (AT,
Patna in 0,A.178/95 on the ground that the Revijew
Sélectlon CommittBe did not consider the case of the
spplicant  in the light of the order of the Tribunal

‘dated 16.11.1992 in 0, Re247/90 and this was not brought

to the notice of the Tribunal at the time of d13p°sal

of 0.A.178/95 on 13.5,1995, Theraby - he sought for -
review of the order, e have considered tha Revxea
Aeplication as well as the order' dated 19,5,1995 pagsed
Dy the ‘Divigion Bench of the CAT, Patna, It appsars that
he filed a Review Rpplication well after expiry of the
period of limitation on 29,12, 95 seeking review of the-
arder datsd 19,5.95, but grounds stated in the petltlon
for COﬂdODatlUn of the delay do not constitute suff;czent
ground for condoning the delay as prayed for after lapsa
of six months, So, the review petltlon is barred by”
limitation and hence the Review Application is ragected.

—

0. Saha)

{D.Purkayastha) Member (A)

Member (J)




